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been brought under control and if it 
has not been done, what steps have 
been taken to bring the situation 
under control? We are feeling con
cerned and agitated over it.

MB. SPEAKER: I am quite sure
that the Government is quite con
cerned . . .

(Interruptions)

MR. SPEAKER: I have no doubt
that the Minister will make a state
ment today if possible. But he has 
to collcct the facts. He cannot 
come . . .

RHR! C. M, STEPHEN: There I
w a n t  to make a submission and tell 
the House one thing. It is not as if 
the Gjvernment was taken by sur
prise. I want to tell the House what 
happened. I spoke to the Prime 
Minister last evening. Then I spoke 
to the Home Minister  ̂ then I spoke 
to the Home Secretary. They had 
the whole time before them. Now it 
is one o'clock today.

MR. SPEAKER: You have men
tioned it already.
13.07 hrs.

SHRI C. M. STEPHEN- They 
should not take the House that way. 
They should not behave as if they 
have no ears and eyes. This House 
is entitled to know what has really 
happened there. The House must be 
told about it. Tomorrow is Friday. 
It must be told to this House, what 
hag happened today. They must not 
sit on it like that. I would ask 
you to give a definite direction to the 
Government to make a statement.

SHRI K. LAKKAPPA: There are 
conventions . . . (Interruptions)

MR. SPEAKER: There are con
ventions, but there cannot be con
vulsion*.

SHRI K, LAKKAPPA: Kindly ask 
the Government . . . (Interruptions)

RE: REPORTED DISCLOSURE'
MADE BY FORMER U. S. AMBAS
SADOR ABOUT SHRIMATI INDIRA 
GANDHI HAVING RECEIVED U.S. 
MONEY.

w r  mn «pr (fosft *nrr) : irrawr 
srijtair, <rn£far ^ 5fr*n  ̂trw *»t
fcretft ffcnsft t  fa * *  ife rr nt«ft # aft to r 
fcm v,o v QwtlrsT #

arm fawitarc fcm, ^  snp *nwT
$ fa vt *  w W  w w  f e w  

sm 1 t o i t  w  vi wtar «Pt*rr 1 
xrirfrvr # fwrt srer F̂rT̂ 'r fâ rr $ 
tfk «PT nTTRT | ........
MR. SPEAKER: That is not a

small matter.

SHRI C. M. STEPHEN: It has been 
raised yesterday.

SHRI KANWAR LAL GUPTA; It 
amounts to treason, a crime. (Inter- 
ruptions) The Government should 
accept a full-fledged discussion. Mrs. 
Indira Gandhi has denied it. But it 
is her habit. (Interruptions)

SHRI C. M. STEPHEN: I am on a 
point of order. He is making certain 
statements which are definitely defa
matory and incriminatory. If he has 
given notice, of course, he is entitled 
to do that.

MR. SPEAKER: He has given no
tice today.

SHRI KANWAR LAL GUPTA: 
Shrimati Indira Gandhi has denied it. 
There is no point in her denial. She 
has been denying so many things. 
This is a very serious matter.

MR. SPEAKER: There is a flood
of notices under rule 184, under rule 
193 and Calling Attention notices 
also. 1 will list the matter before the 
Business Advisory Committee this 
evening. I think, this matter cannot 
be dealt with under rule 197. It 
should be either under rule 193 or- 
rule 184.
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SHRI KANWAR LAL GUPTA; We 
want a fulLfledged discussion.

«sfr w n m  (*r«frr) :
Jtrr hto vrcsx I 1 j®  imfWt
qft ?3n3r?r ^  ^  ^

f  I q* KVS ft 3Mt $ % WTotrtfo
ti^o i^Tt am £ fari wr r̂r Tfr t
^  -tto lr sfc-n srmr ssrft 1 1 »r? snf 
sfa f —art̂ ff «Pt to*  %HTjnf|rTr 1 ^
ft ?«rmr ?r srra 1 <Ht «n̂ f f  1 ?sr srsr 

|, imbm  vfsr 1  *tjv *w
x|—zrf ft m w  1 1 wi<t fr* *rff 1

MR SPEAKER: I have accepted
that it is a matter of great import
ance. This morning, 1 contacted the 
Prime Minister. I thought there was 
no point in discussing the matter 
without getting the book. I have 
requested 1he Prime Minister to get 
the book so that there could be a 
truthful discussion, not a wild dis
cussion, so that we may get all the 
material. Let all the sides have an 
opportunity of getting, collecting, all 
the material. I do not merely want 
the members to shout against one 
another . . . (Interruptions) 1 do 
not know who is a CIA agent and 
who is not. The matter is of very 
great importance. If it is true, it is 
one thing. If it is false, it is a slur on 
our country. II it is true, it is a sale 
of our country’s prestige. Therefore, 

"I am going to take a* very serious 
note of it. I will give the House full 
opportunity to discuss it. I have re
quested the Prime Minister to get 
the book and he has promised to get 
St.

TMT JIITHiq (TTTÔ V) : WBTCT
t  wrr̂ t ? fa srm *ra

qftftmr fa wrft Jimm faer srrti 1 
377 *f CnfT 3 ^  fclTT............

MH. SPliAKER; We are going to 
have a discussion on that.

tw wirmer ■■ ^  wnift srs 
tro# flwfor £5 , Tw
% *iwr *rr #fa*r vnmnft % ttt %vn w ,  
XIX «f€T i («nrerm)

«r> Hww f«rf (vrTfsr^) : w«*wr
^  3TR % *TR VT *STH JnW SIT

TfT % 3 *rr»wt t o t  wnprr g 1
4  arttar «Ft «n# w m  «tt qr̂ S- w r  
vm  1 (wrw*) tnp wrrft <t<s?t w  $, ^  

fô rr | far ‘sftfj1 ^ *r$r
fwr <qT, *̂f ^  % faq $5T «rr 1

(wrtu*)
MR. SPEAKER; You seem to think 

that the House can be taken like 
that. You give notice.

SHRI SHYAMNANDAN MISHRA: 
This is a very serious matier.

MR. SPEAKER: Let him give in
writing.

(Interruptions)

13.12 hrs.
PAPERS LAID ON THE TABLE 

S ta tem en t re : su pp ly  op C o a l t o  
T herm al P ow er  s ta tion s  

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): I beg 
to lay on the Table a statement 
(Hindi and English versions) regar
ding supply of coal to Thermal Power 
Stations. [Placed in Library. See 
No. LT-4267-79.]
N o t if ica t io n  under P assp orts A c t , 

1967.
THE MINISTER OF STATE IN 

THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): On behalf of Shri Atal
Bihari Vajpayee, I beg to lay on the 
Table a copy of the Passport (Second 
Amendment) Rules, 1979 (Hindi and 
English versions) published in Noti
fication No. G.S.R. 82(E) in Gazette 
of India dated the 28th February, 
1979, under sub-section (3) of section 
24 of the Passports Act, 1967. [Placed 
in Library. See No. LT-4268/79.]
R eport op the Court op  Inquiry on
ACCIDENT AT CENTRAL SAUNDA COLLIERY

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); I beg 
to lay on the Table a copy of the Re.


